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MAHARASHTRA ACT No. XI OF 1976

. [THE MAHARASHTRA REPEALING AND AMENDING ACT, 1976] *
[14th April 1976.]
An Act to repeal certain enactments and to amend certain other enactments.
WHEREAS it is expedient to repeal certain enactments and to amend certain
other enactments for the pusposes hereinafter appearing ; It is hereby enacted in the
Twenty-seventh Year of the Republic of India as follows :(—- _ _
1.- This Act may be called the Maharashtra Repealing and Amending Act, 1976. Shorttitle. -
2. The enactments specified in the First Schedule are hereby repealed to the Repeal of
extent mentioned in the fourth column thereof. ‘ certain
: \enactments.
. 3. The enaciments specifizd in the Second Schedule are hereby amended to Amendment
the extent and in the manner mentioned in the fourth column thereof. of certain
g " ] : . cpactments.
{HE FIRST SCHEDULE
Repeals
(See section 2)
Year Number Short title Extent of r~peal
1 2 3 4
1935 XXV The Bombay Public Trusts The whole.
: Registration Act, 1935. )
1936 XXl The Parsi Public Trusts The whole.
. Registration. Act, 1936.
1948 . EXXXI The Bombay Sugarcane Cess The whole, -
. Act, _1948.
C 1955 L1 The Industrial Employment The whole.
: (Standing Orders) (Bombay
Amendment) Act, 1955.
- 1970 XVl The Maharashita - Agricultural The whole.
: Produce Market Committees
(Extension of Term of Office
Q of Members) Act, 1970, ~
THE SECOND SCHEDULE
Amendments
(See section 3)
Year Number - Short title Extent of amendment
1 2 3 4
. - . . ®
1948 .. LXXI The Bombay Children Act, 1948 In the marginal note to section 88,

for the words * Probation officer *
and “remand home" the words
“Lhild Welfare - Officer (Pro- . |
bation)” and * Observation Home™ |
shalt, respectively, be substituted. o

i F;)r Statements of Objects and Reasons, see. Maharashtra Government Gazette, 1976, Part V,
page 55. _ ;
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Pr‘aclitionet_‘s Act, 1971.
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THE SECOND S_CHEDUEE——contd.
Year Number Short title Extent of amendment
1 2 3 4
1950 XXI . The Hyderabad Tenancy and Section 89C inserted by the Tenancy
Agricultural Lands Act, 1950 and Agricultural Lands Laws
i ’ (Amendment) Act, 1964 (Mah.
XXXIX of 1964) shall be renum-
_ bered as section 89D. '
1956 XLIX The Bombay Legislature Mem- In section 6A, for the words “steamer
: bers” Salaries and Allowances  fare and ” the words *steamer
Act, 1956, fare ™ shall be substituted.
1939 11l The Bombay Village Panchayats In section 176,-—_—
Act, 1958, (1) in sub-section (2}, clause
(xv) shall be deleted ;
{2) in sub-section (6), for the
P brackets and figure ““ (1) *, where
they occur for the first time,
the brackets and figure “ (2)* -
shall be substituted.
1959 Ll The Borbay Sales Tax Act; I section 1, in the marginal note,
1959, for the words “ extent and com.
‘ mencement ”  the words “ and
extent ** shall be substituted.
1961 XXIv Tie Maharashtta Co-operative In section 73A, in sub-section (2),
Sociefies Act, 1960, in category TI, in clause (), for
the words “ and is also less than
a district but” the words s
less than a district and ” shall
; be substituted,
1962 A% The ~ Maharashtra Zilla Paris In section 107, in the marginal
shads and Panchayat Samitis note, for the word * famine * the
Aci, 1961, . - word *“scarcity ™ shall be subs-
. : tituted.
1965 XLV The Hyderabad Tenancy and In section 6,—
Agricultural Lands (Amend-: (1) for the word, figures. and
“ment) Act, 1965. : leiter “or 38H”  the word,
figures and letter “ or 46D »
shall be substituted; :
(2) for the figures, letter and
word “ 38H or 48 * the figures,
letter and word * 46D or 48 7
shall be substituted.
1966 .. XLI The Maharushtra Land Revenue - In Schedule K, in colump 4, against
Code, 1966. © entry 3 relating to the Hyderabad:
Tenancy and Agricultural Lands
Act, 1950, entry 3 relating to
‘ seetion 97 shall be deleted.
1969 XL1Y The Bombay  City (Inami and’ In section 11, for the word, bracket
Special * Tenures) Abolition: and letter “ clause (d) » the word,
and Maharashtra Land Reve- brackets and letter “ clause ((:) 0
: n;xggCodc (Amendment) Act, shall be substituted. -
1969. - : _ :
1971 .. XLiV The Maharashtra Vetcrinary. In Part 1, in the heacing, for the

word “ BOMBAY " the word
“MAHARASHTRA ” shall be
substituted.

[T ]
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THE SECOND SCHEDULE~contd.

1976 : Mah. XI]

. Year Number Short title Extent of amendment -
1 2 : 3 ' . 4

7Y .. XLIX .. -The Maharashira Educational In section 17, new sections 21 and 22
. Institutions = (Transfer  of

Management) Act, 1971.

) tions 20A and 20B, respectively.

teration (Maharashtra Amend-

973 .. XXI The Mahatashira Regional and In section 4, in clause (1), for the
. ‘ Town Planning (Amendmcnt)' word * substituted ” the word
Act, 1973 *“ inserted ” shall be substituted.
1974 .. XXXV Théol\gahara%htrs} Land Revzanuc In section 2,—
¢ and ‘Tenanc WE 1) in clause (2).—
(Amendment) Act, 1974. (a) the  Explanation shall be
deleted ;
(&) in the second prom. for the
; word * Provided ”* the words
* Provided further > shall be
subsntuted, .
(2) in clause’ (3), for Xthe"wnrds
* made and ** the words “fmade
under ”* shall be substm:ted.
1975 .. NIV ‘Fhe Maharashtra Restoration of In section 3, in sub-section (1), for
Lands to Scheduled Tribes = the wo “ag the thinks" the words"
- Act, 1974. “as he thinks™ shall be substituted.
1975 .. L The Prevention of Foud Adul- In section 2, for the words, brackess

and ﬁgm'e “{o sub-clause (2) " the
words, brackets and figure * after

ment) Act, 1974,
o sub-clause {2)" shall be substituted.
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